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SC appoints PS Narasimha as mediator to resolve cricket
related disputes in BCCI
March 14, 2019:

on Thursday, Supreme Court has asked PS Narasimha, amicus curiae in BCCI
matters, to also act as mediator for the state associations of the Board of
Control for Cricket in India.
The Bench comprising of Justice S.A. Bobde and Justice A.M. Sapre has asked Narasimha to hear
the state associations' concerns and suggest the way forward to the Committee of Administrators
(CoA).
A Senior BCCI official said the move has come as a huge relief for the state associations, which
now have the option of getting their issues heard.
It will also bring to an end the generic affidavits being filed by the CEO in violation of the newly
registered constitution, he added.
"This is a huge relief for several associations, which were shocked and disappointed at the generic
affidavits being filed by the CEO in violation of the constitution finalized by the Supreme Court."
"These were actually bordering on contempt since as per the constitution finalized by the Court, it
is only the acting secretary who could have filed an affidavit on behalf of the BCCI," the official
said.
The SC also barred all courts in the country, including the High Courts, from entertaining any plea
relating to the BCCI and its state affiliates, that it is hearing.
The Bench also asked Narasimha to look into the release of funds by the SC-appointed CoA to
various state associations. Almost all the associations have cited lack of release of funds as a
burning issue.
Commenting on this, a senior state association official said the order was like a wave of relief for
the state bodies of the BCCI.
"A wave of relief has swept through the cricketing fraternity after today's order of the SC."
"The members of the cricketing fraternity are grateful to the court for its observation that the game
must go on."
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"The restriction on the flow of associations' own funds had all but brought the development of the
game of cricket at the grassroots level to a standstill and this empathetic view will potentially bring
an end to this unfortunate stalemate. The member associations have full faith in the new amicus
and for us, his non-partisan approach is a breath of fresh air," he smiled.
At the previous hearing, the Bench had appointed Justice (retired) DK Jain the ombudsman of the
BCCI and Lt. Gen. Ravi Thodge the third member of the CoA.
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